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4‘*" Been the petition. Heard Shri S.PeSarangi,
learned counsel for the petitioner and Shri Ae.Ke
Bose, learned Senior Standing Counsel on whom a
copy of the petition has been served. After hearing

submissions of learned counsels for both sides, vwe

feel that this O.A. can be disposed of at . the
admission stage by issuing appropriate direction
tc the respondents.

The short facts of this case are that for
filling up of the post of E.D.D.A., Olara B.C. the
Depar tmental authorities called for names ffom the

Employment Exchange as also issued public notice

inviting applications in accordance with circular
at Annexure-2. The case of the applicant is that he 1
has all the necessary eligibility for the post of |
E.D.D.A. It is submitted that the last date of
submitting applicatiocns was 16.2.1999 and in response
to the public notice the applicant submitted his
application with all necessary documentation by
13.2.1999. It is further submitted by the learned
counsel for the petitioner that even though the
applicant has all the necessary qualifications
and is entitled to be considered for the above post,
the departmental authorities are going to consider
the candidature only those persons whose names have
been sponsored by the Employment Exchange amd this,
according to learned counsel for the petitioner is
contrary to the direction of D.G.(Posts) vide
Annexure-2 to the O.Ae In view of this it is submitted
by the learned counsel for the petitioner that a
direction be issued to the departmental authorities
to consider the candidature of the applicant along
with others in the field for the post of E.D.D.A.,
Olara B.C.

After hearing the learned counsels for both
sides, we dispose of this Original Application with
a direction to departmental authorities, more
particularly, Res.3, to consider the candidature of
the applicant for the post of E.DeDe.A., Clara B.C.
strictly in accerdance with rules. The above
direction is subject to conditicn that candidature

of the applicant wiXx should be considered in case
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his application has been received by the departmental
authorities within the last date of receipt of

&3‘ Qe vy B applications and his application is complete in all

xr\\ respect.
",o B O\G\Q\"‘C With the above direction O.A. is disposed of
! q\\ -~ A AA at the admission stage. NoO costs. tﬁ{/
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